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T ATLTHT TST &4 FReeeht g
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafer, =g va faurf s fQurr

SIENCE
feeoll, 24 |14, 2021

. WI. 14(72) /TAT—2021 / cons2law/20-28.—TS: g Jote=1 &3 feeell & faum=avr &
f=feRaa rfafm 7 Su—TuuTe & ggafa fadie 23 A1, 2021 & 9T &R ol © 3R 39
S IR &1 bR & ford Ui fhar Srar g —

“faeeht fafraw (dwam 02) siferfm, 2021
(2021 @1 el sAfEf~r=aw 02)

(12 91, 2021 BT AT IS & ool DT fAum=aw T gRT e u1ika)
[23 HTd, 2021]

Y 2021—2022 | G HrAf & forg I e & et @ |iya [ | qae
UTfdrdsd B T B AR AR BT f[AFISH B= & forg v f[agas

1797 DG/2021 (1)
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TRT TORTSY & §8)d 99 H T o=t & facel @ faums wr g1 fA=farRaa

wu H g Afafrafa 8 -

dferaa fids 1,

$69000,00,00,000 / — T 2.

a8 2021—2022 W IS
IoE a9 faeell &)
dfaa fAfr & @ uew
IR g

39 R @1 dfea 9w el fafmr (@@ 2)
rfafm 2021 21

IS IO &8 faeell @ dfad (A § 9 g @ik
g IR S gl & dlem (5) W faffdse 9 a1fde
TEl, S $B IR @ R & fou S8R R
PRIS BYAl B B AR & R B, SN AJGAl & Pl
(2) # faffd &t & T # 9y 2021—2022 $T AT &

SR YA & w9 H UG sl |
fafrom 3. 39 S gRT UK IO &3 ficell WRAR @l
dAfa A # ¥ ued &R ugad fhy M & for unidad
IR S 3@y & W H oAl H SfealRad HHIl iR
IRl & fory faf=anfora @ SRefl |
SENEL
(&RT 2 IR gRT 3 <fAY)
R B9R )
frafafaa 9 sfte ¥t
& Ha1¢ 3R YA faem w1 | fua A AR
RS &R 3gexd | W 9iRkd
1 11 111 v \4
1 faem wsd NSET] 611500 11700 623200
2 AHRI URITE NNES] 7961550 180750 8142300
; RIS 11442700 3330100 14772800
RN goit 10000 0 10000
NS 3507300 1000 3508300
4 fa<t )
ol 5000 0 5000
Te NSES] 9587900 9500 9597400
5 ol 1030500 0 1030500
o NNES] 140085250 6900 | 140092150
6 s
a goit 4819650 0 4819650
. NSES] 80634290 109810 80744100
7 fyfear vad o ey -
Ll 3694500 0 3694500
NNES] 93266730 400 93267130
8 FHIST HTT -
LSl 22328670 0 22328670
5 NS 5739350 550 5739900
9 o
Yol 52200 0 52200
RIS 31499250 2450 31501700
10 A _
ol 8929200 10000 8939200
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11 =8 AIEN 3R AP NN 96630700 1800 96632500
oo ol 88060000 400000 88460000

12 ST gl 15000 0 15000

13 ot NS 30000 0 30000

.5 B — Ww 0 33342100 33342100
Sl 0 42651700 | 42651700

AT 609941240 80058760 | 690000000

AT HAR AT, YT Fred

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 24th March, 2021

No. F. 14(72)/LA-2021/cons2law/20-28.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 23™ March, 2021 and is hereby
published for general information:-

“THE DELHI APPROPRIATION (NO.2) ACT, 2021
(DELHI ACT 02 OF 2021)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 12™ March, 2021)
[23™ March, 2021]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated
Fund of the National Capital Territory of Delhi for the services in respect of the financial year 2021-2022 .

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy Second
Year of the Republic of India as follows:-

Short title 1. This Act may be called the Delhi Appropriation (No. 2) Act, 2021

Issue of 369000,00,00,000/- from 2.
and out of the Consolidated Fund
of the National Capital Territory

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding
those specified in column (5) of the Schedule, amounting in the aggregate

of Delhi for the financial year to the sum of Rupees Sixty Nine Thousand Crore Only towards

2021-2022. defraying the several charges which will come in the course of payment
during the financial year 2021-2022 in respect of the services specified in
column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the

Consolidated Fund of the National Capital Territory of Delhi by this
Act, shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.
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SCHEDULE
(See sections 2 and 3)

(R In thousand)

SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund

| 11 111 v \4
1 Legislative Assembly Revenue 611500 11700 623200
2 General Administration Revenue 7961550 180750 8142300
Revenue 11442700 3330100 14772800

3 Administration of Justice

Capital 10000 0 10000
Revenue 3507300 1000 3508300
4 Finance Capital 5000 0 5000
Revenue 9587900 9500 9597400
5 Home Capital 1030500 0 1030500
Revenue 140085250 6900 140092150
6 Education Capital 4819650 0 4819650
Revenue 80634290 109810 80744100
7 Medical and Public Health Capital 3694500 0 3694500
Revenue 93266730 400 93267130
8 Social Welfare Capital 22328670 0 22328670
Revenue 5739350 550 5739900
9 Industries Capital 52200 0 52200
Revenue 31499250 2450 31501700
10 Development Capital 8929200 10000 8939200
11 Urban Development and Public Revenue 96630700 1800 96632500
Works Capital 88060000 400000 88460000
12 Loans Capital 15000 0 15000
13 Pensions Revenue 30000 0 30000
Revenue 0 33342100 33342100
15 Public Debt Capital 0 42651700 42651700
Total 609941240 80058760 690000000

SANJAY KUMAR AGGARWAL, Pr. Secy.
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